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[Shri Jawaharlal Nehru] 
was elected to the International Court 
at the Ha1ue. 

In spite of this prolon1ed record of 
service he was not an old man. He 
was sllihtly older than I am-and I 
do not consider myself too old to do 
work yet. As I said, he was a contem
porary of mine for a while at CaIYr 
bridge. He had been ill for a 1001 tune, 
and !or the last fortniiht or su we had 
been led to e.xpect that he would not 
recover. Nevertheleu his passln, away 
is a matter of sorrow and shock to all 
of us who looked upon him as the 
perfect civil servant in one way, and 
also as an ideal servant of India in 
other waya too. 

So I think it is right that mention 
of the passin, away of such an eminent 
son of India should be made in this 
House. 

Mr. Speaker: Althou1h, as stated by 
the hon. the Leader of the House, It is 
not the practice in this House to make 
references to the passin1 away of non
Members, either of this Parliament or 
its predecessors. when the hon. the 
Leader of the House asked me as to 
whether I could permit him to make a 
reference, I instinctively felt that I 
must, because the case here is quite 
exceptional. Apart from the unique 
personality of Mr. B. N. Rau and his 
eminent services to the country, what 
wei1hed most with me was that he 
was, as it were. interwoven in our 
present parliamentary life. He worked 
for it durini the last few years of his 
life, and we all know what a valuable 
document in the form of the Consti
tution we have 1ot. He was also the 
architect of the Hindu Law reform 
Bills. Thus his association with Parlia
ment or the Le.iislature was so exten
sive and so wide that It is only techni
cally that he was not a Member of 
Parliament. Apart from that, of course, 
he was an eminent Indian and it Is 
but proper that we all should grate
fully remember him and express our 
sorrow at his sad demise at a com
paratively, (as the Leader of the House 
aald). youn1 Qie. 

We may send our condolences to bJ,a 
family in their sad bereavement. I 
entirely associate rn,self with all that 
the Leader of the House has said. 

The House may stand in sllence for 
a minute as a mark of respect. 

The House then stood in silence for 
a minute. 

PARLIAMENTARY PROPRIETY 

Sbrl H. N. Makerjee (Calcutta. 
North-East): Sir, may I have your 
permission to mention a matter which 
has important Implications in the co� 
text of our parliamentary life today? 
I submit that the Minister of Com
merce and Industry, when he spoke on 
the 25th November in reply to the dis
cussion of his motion for consideration 
of the Dhotles Bill, chose to use certain 
expressions re1ardlng Communist Mem
bers of this House and particularly one 
of them, Mr. Gopala Rao, which were 
an unambl1uous reflection on their 
bona fides and were therefore equally 
an unambiiuous reflection on the 
House. I submit if I were present at 
that time I certainly would have drawn 
the Chair's attention to the Minister's 
lapae. But I happened to be in a meet
in1 of the Business Advisory CoIYr 
mittee, and· I bave taken the earliest 
opportunity of bringin1 the matter to 
your notice. 

The Minister said in the course of 
his speech-I am quoting from pages 
2102-2112 of the cycloatyled report:-

"Mr. Gopala Rao asks: 'What 
have you done'? Must I give this 
Rs. 3i crores to Mr. Gopala Rao 
so that he can fl1ht an election? 
Then It is very logical! Give the 
money to him. 

Shrl Gapala Rao: That means 
you refuse to learn. 

Shri T. T. Kri5hnamacharl: I 
refuse to yield any place to com
munism. I refuse to accept your 
bona fldes. I refuse to believe that 
you do any good to the people. I 
refuae to believe that anythln1 
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1ood can come from that section of 
the House." 

Now, Sir, it is common knowledgtt, I 
submit, that parliamentary propriety 
demands-they lau1h best who Iau1h 
last-parliamentary propriety demands 
that reftection must not be cast in 

debate on Members of either House of 
Parliament, and parliamentary lan,u
a1e is never more desirable, as Erskine 
May· puts it, than when a Member la 
canvasaint the opinions and conduct of 
his opponents in debate-a point which 
Ministers of Government with enor
mous majorities at their back should 
very particularly be called upon to 
remember. The Minister, I submit, has 

imputed mala fide, to the Members of 
the Opposition particularly to the 
Communist section of the Opposi
tion, and questioned their bona 
fides. He has gone further and 
has insinuated · by a stretch of ima1l
natlon that I cannot appreciate, that 
certain moneys, if utilised for the hand
loom weavers would swell the election 
col'lers of the Comm\lnlst party. I bel 
of you, Sir. to give careful considera
ti:m to this point, particularly-in view 
of the mass majority which the Gov
ernment has behind it, and that is 
why I seek your protection against this 
kind of reftection being made parti
cularly by a Minister of Government. 

Shrt S. S. More (Sholapur): May I 
seek a clarif\catlon, Sir, because the 
hon. Minister is supposed to address 
the Chair and he has said, "I refuse 
to accept your bona fides." 

Mr. Speaker: Whatever one may 
think about the particular incident, to 
my mind. the point raised is a very 
serious and important one. Of course, 
the hon. Member who raised the point 
does not go so far as to say that there 
has been a breach of any prlvile1e. 
Tlrat question does not arise and it ls 
clear that no question of privilege is 
involved in this. As regards the other 

point that be made, I think the Chair 
should not express any opinion. But, 
in the interest of harmonious working 
of the House. I would certainly desire 
that all of us use very moderate and 
persuasive lan,uage and do not attrl-

bute motives to each other. That is 
the only thine that I wish to say. 
Thereby I do not ftnd fault with the 
hon. Minister who uttered these words. 
Perhaps, on the spur of the moment, 
he was led by sentiment and cave ex
preuion to these views. All I mean is 
that we should try to avoid such attri
butin1 of motives. That is all. 

The Mln1der of Commerce and b
daatr, (Sbrl T. T. Krlallllamadwi): 
May I submit, Sir, that I had not even 
the remotest idea of makinl any re-
8ection on the conduct of the hon. 
Member t."Oncemed? So far as the 
Party Is concerned, I must reserve to 
myself the right to say what I believe 
about the party. 

Sllri S. S. More: Outside the House. 

Sbrl Puaaooae (Alleppey):  I would 
like to bring to your notice, Sir, that 
this hon. Minister has been repeating 
such thinp .... 

Mr. Speaker: Order, order. 

Sbri Pwmooee: On one occasion, he 
referred to the parent9'e of one hon. 

Member. On another occasJon .... 

Mr. Speaker: Order, order. The hon. 
Member will kindly resume his seat. 

Shr1 H. N. Mukerjee: May I make a 
submission to you, Sir, and throu1h 
you to Ure Leader of the House, who, 
unfortunately, to my mind, seems to 
tor1et that he is not only the leader 
of his party and his Government, but 
also of the House. I wish you, Sir, to 
convey to him that it is desirable for 
him to be In the House for longer 
intervals than he usually is. If be 
were present on the occasion when hls 
colleague chose to make such remarks, 
he would have certainly intervened. I 

think Parliamentary decorum requires 
that the Leader of the House should 
be present for longer intervals in this 
plac-e so that the kind of infraction of 
Parliamentary rules and proprieties 
which his colleague, I submit, has 
made, does not recur. That Is a re
quest which I have made mu<:'b earlier 
and I repeat it with all the seriousness 
at my command. 
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The Pr.lJDe Miala.&er and Ute Leader 
ol ,be Bouae (Sbrl Jawabarlal Nehru): 
Sir, the hon. Member bas, in makin1 
the suegestion about my beina present 
here more, as well indirectly censured 
me for my previous behaviour in my 
not bein1 present as lon1 as I should 
have been. In doin1 so, he is, perhaps, 
gobl,i a1ainst the very point that he 

, has raised. I do not myself see what 
relation it bears. It is not the business 
ot the Leader of the House to sit in 
the House, if I may say so with all 
respect. to see that other Members be
have. You are there, Sir, to aee that 
they behave. Certainly, the Leader of 
the House and in fact, other Members 
and Ministers, should attend to their 
duties in this House. But, surely, the 
House will not desire that the Leader 
of the House or others should sit here 
when they are not required for any 
particular work, at the cost of other 
important work. 

Sbri Gadrll (Poona Central): May I 
ask one important question, Sir? Is 
it Parliamentary or is it not parlia
mentarY for a Member to say that a 
particular political iroup or political 
party is not inclined this· way or the 

other, or to challenge the bona fl.des of 
a particular political philosophy? 
Otherwise. what are we here for? 

Mr. Speaker: I think we need not 
enter into an academic or problematic 
questions. The issue is very simple and 
I need not be called upon to express 
my opinion on the question raised by 
the hon. Shrl Gadgil. Let us proceed 
straight to the next business. The 
Secretary will read a messa1e from the 
Council of �tAtes. 

MESSAGES FROM THE COUNCIL OF 
�ATF.s 

Secretary: Sir, I have to report the 
followinl two messaees received from 
the Secretary of the Council of States: 

(1) "In accordance with the 
provisions ot rule 125 of the Rules 
of Procedurf! and Conduct of Bual· 

ness in the Council of States, I am 
directed to inform the House of 
the People that the Council o! 
�ates, at its sittinl held on the 
;25th November, 1953, &1reed with
out any amendment to the Re
habilitation Finance Administration 
(Amendment) Bill, 1952, which 
was passed by the House of the 

People at its sitting held on the 
17th November, 1953." 

(2) "In accordance with the 
provisions of sub-rule (6) of rule 
162 of the Rules of Procedure and 
Conduct of Business in the Coun
cil of States, I am directed to 
return herewith the 'Sea Customs 
(Amendment) Bill, 1953, which 
was passed by the House of the 
People at its sitting held on the 
17th November, 1953 and trans
mitted to the Council of States for 
its recommendations and to state 
that the Council has no recom
mendations to make to the House 
of the People in re,:iard to the 
said Bill." 

PAPERS LAID ON THE TABLE 

AMENDMENTS TO THE EMPLOYEES' 
PROVIDENT FuNDS SCHEME, 1952 

The Mlnllner- of Labour (Shri V. V. 
Girl): I beg to lay on the Table, under 
sub-section (2) of section 7 of the 
Employees' Provident Funds Act, 
1952. a copy of the Ministry of Labour 

Notification No. PF-536(2), dated 
the 28th October, 1953, making cc� 
tain further amendments to the Em
ployees' Provident Funds Scheme, 
1952. [Placed iTt' Libra,,,. See No. S-
173/53.] 

NOTIFICATION UNDER THE DELm ROAD 
TRANSPORT AUTHORITY ACT, 1950. 

The Deput)' Minister of Railways 
and Trauport (Shri Ala•esan): I beg 
to lay on the Table a copy of the 
Ministry of Transoort Notification 
No. 18-TAG(19)/53, dated the 10th 
September, 1953, under sub-section 
(3) of section 52 of the Delhi Road 




